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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNA} ’
OA No: 123/2025

Between

Akepati Sivasankar Reddy .......

T LD e e A R RN Applicant

State of Andhra Pradesh,

Rep by Principal Secretary,

Environment and Forest and Yothers ....................... Respondents
Memo filed on behalf of the applicant 01-12-2025

It is submitted that we could not submit the certain documents at the time of
filing of original application. On our request the honourable National Green
Tribunal is pleased to grant time to me to file the following documents. Now we
are filing the below mentioned documents. Therefore, it is prayed that the

honourable National Green Tribunal may be pleased to receive them.
List of documents:

1. Certified copy of Re-survey& Resettlement Register of Talapaka Village
by Tahsildar, Rajampet
Certified copy of village map of Talapaka village-issued by Tahsildar,

b

Rajampet
3. Location Sketch of Annamacharya University
4. Proceedings of the Tahsildar, Rajampet dated 20-01-2025

5 W
Advocates for applicant

K.Vijaya Bhaskar Reddy
K.Khageswar Reddy

@ Scanned with OKEN Scanner


01-12-2025

K.Vijaya Bhaskar Reddy
K.Khageswar Reddy
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O/0 Tahsiidar,
Ref.No.RTI/ 108 /2025 , Rajampet Mandal.

‘ Dated:22.10.2025.
ENDORSEMENT

Sub :- R.T.I. Act -

2005 - Annamayya District - Rajampet Division - Rajampet
Mandal -

R/0 Sri.Kanala Khageswar Reddy, Pandikunta Viliage and Post

of Galiveedu Mandal of Annamayya District - Information as requested in

the representation - information under RT.I Act-2005 u/s 6 (1) -
Endorsement - Issued - Regarding.

Ref :- R/o Sri.Kanala Khageswar Reddy, Pandikunta Village and Post of
Galiveedu Mandal of Annamayya District, dated: 06.10.2025.

eeee

In the reference 1st cited, you have requested to provide the information as
represented in the application u/s 6 (1) of R.T.l. Act-2005

In this connection, | herewith furnish the requisite information as below:

SL.No. Required information Submitted Information

Kindly provide the certified copies of the
RSR  (Resettlement Register) page
containing Surve No:1085 of Thallapaka Available information in this
1 Revenue Village of Rajampet Mandal and Office is enclosed here with
Village map of Thallapaka.

P.1.O. & D Y TAHSILDAR

RA ik

e , Rajampet Mandal
Sri.Kanala Khageswar Reddy, S Annamayya (Dist.)
Pandikunta Village and Post,

Galiveedu Mandal,

_ Annamayya District.

B e o T a—

e



A

page-03 ﬁ o ”Eﬁ
i i ra%“'%& i3
+ 5 ‘ LjadEn 2
H e N A
4 3 i}ﬁ i E .
’;5 ¢ ;;1'
Pt ¥ 2 “
ik B
ic £ "~ \ )"?\ / b ™
{f \} \/‘f?’,{‘ “ . {“%
: == wm. (o0 / , lei . 53
‘ g }‘-‘""_'hliua‘!u i 5 2 G\ .
;_ iy Lo g 'z
§Eb} i\' S 5’ fa > g W
h‘s 5' ag 2 S
g o g £
f:l'!‘, ¢ h‘ — g
,{‘fg“, o« g\_
o )
52 £
a % ¢
w =
=
el
2

i
! £
; b N
s a
5 | |
7S | ) f + . g-:—‘q e " L *
A ; i e I | e
TR : i TI,Q{I?M A <
4'?-",‘.”.. :f ? :.”Il:]' l” *; g‘)\f r{{u’mqﬂ\%}‘.}\“:;'y NS ;
Vorr o ek R BN L «
3+ ,-}_ 4 f ‘ f '-.’ ’Q’s‘_\‘ ~ ’
'S [#ai AV S8 R . :
7 ( . ‘
= ¢ i 'x}z ? ‘ g
| ' 'l .
<
&
i it .,
i1 o) e B R DGR W@ IOr
M TR H!”H
157 o R ¢ |
1 ! 1

W WAy g

P ooy

LR Y
eyl



214

Te-Survey and Re-Scttlement Hegivter of tho Village of

yEs s, Yoo DL TarTT, Vi 6. T
e ‘4 o ;y? 2| Class und aoes 3
e \" ) é = BV » ﬁ of scil. ;‘c:
2 5 A a LoREL 1B e etar, s
2 E 4 g}, (3 13| @vsesy of .
c E 8 = samiZ 2P| s IRty pes
e | ZEH | R AL A
»2lE4 eor g [SE02=.R7 Ll il
TANY i ED 3vsils o
& 2 S 1) cletlzg O
A ~2 2, R IIEN R K £
i Agﬂ_m‘a. 372 SR ISsESELIS I RE 12 I::ilﬁ;:ﬁ
1 2 | 3 4 5 6 (7 8 9 oz 13
- e
: ] i
é % w5 L. | 078 G %|/D sl 8-3 P P
) 1079 11079 el G 5P = t -
:)‘\ r = | yeo 7 e
2 | 1079 ..la %D 3 o f e 2-9 {
108y .. | 100 e sl ~
1081
e 1081 . G D §-2 o
fosal |, | 4082 G 3P o
2083 o '
; 3 1083 ..|@ 51D ) 5-2 i1t
i 034 3 /10844 |8 % b u 6o ot
el a 9 2
e 2 {1084 B 1@ 2]D 3 82 itil s
1085 J
: 1035
e o e G {0 &
ROE) 141085 w|@ 5|D
5 2110 ; e 72t B 1n{o 8
-y B 4 < g
B . R < D g 8-2 1 o 8 -
“”’7, 1087 w]© 8[D 9o 82
. - 1] oot
v 1oes 1058 .la s|D o gos v.8
- i =2 ol o “
1089 ... | 1089 . 8
: . I G‘ ~ D 3 ave §8-2 11 0 5
1090 ... /xogo ..l s!/D o 72
‘ 4 _ 9 0 2 .t
109y 1 {1091 W G B[P &
: 2 [ 10m1 wle slp o/, " -
: . i 8-2 ) o g o
1092 /|G WD o -2 .
1093 w | @ 31D | .. g ’
1) j094A Sl Al B 7.2‘
S ety A[ e ' .
i o ey ey

Tullapeka, No. 61,

L3
215

Pullaipet Talak, Cuddapsh District,

eI BRest ¥ i 4 B8 Wen Ryurl LES &,
Asrioen-
Yatent. | mens.
”w"' ™. 3 5
Niame of Patladas or Yoamdar o1 the Meagger
5 ) of tho Institotian to whics Lhe
S " g @ Inad taloog. Remarks
¥ q4 k Uy win T Groondd 12 6 ente a%eo,
£ ) - b
o @ & Wotaak HrelaTal,.
. s s [533 T S
J = El
E 2|5 2
< 6|7/ <
u | on| 1 11
! - ' ——— L o
5 R.S. No 1042-6.
ERORBAII et 35~ 52
PO SRS T Tank-bed. : |
43 6l . - Thg ota. :
0 2, 0 2 i
43 S‘JT 0 2 b
e I Tazk-bad.
13 16 s e 6~c‘":2_-
! 467 . Mwonuru Scbbareddi.
1 85| 1 0 Folspatarsy L
T B e 28D-8LOT,
[y gl
2 3| 1 3
Y 79| v 14| 197 |Nuka Chenchureddi.
AT ST, e :
1 84 0 15| 275 |Noka Ramireddi. 5
— T v*!h‘:&‘_ i
3 63 1 13 {
275 | do 3% o Wateremeoad, ¢ ; i
«Ew&"p {
261 |Javvaji Coitamberamgari Ramayya. ;
2omed WIoR¥OTE TV §
156 | Refsputs Ayyamnogeri Neramma ... w | do g {
R ACRELS I R }
2 24
T1 8| o 9| 156 do wx i e (
g2 | 0 13| 261 {Javveji Chitambs; e A ¢
! : ::FSEJDBocBnre -r:-m‘:a" R‘“”‘ :
1 oo7| 1 0] 264 [Jevvaji Remayya and Cheruko Subbadu. §
Eoge Tty Sk en ‘ :
g 50 1 14, 104 Knsum%dxChenmmdx 45
e {—— TIE3 VeyTg s i
; i
1 7 i Tank-bod, !
0 E SHYP o g
o 15| 0 1| 10¢|Kasireddi Chennareddi, O %
| 5388, Iy T, ‘
|
SSUED UNDER R 4 Act

CREEEE Ti\llﬂ“ﬁﬂumﬂyyagmbubbayg;.

LAt -.'p!'
wO F14

370 :!

41 4R




s age-05
_ DISTRICT ANNAMAYYA _ , Pag
A - Al Vilage No:61

AMPET Village Name : TALLAPAKA

LOCATION SKETCH

THE FOLLOWING SURVEY NUMBERS BELONGS TO ANNAMACHARYA EDUCATIONAL TRUST
RAJAMPET MANDAL WITH A TOTAL EXTENT OF 50.06 A-C
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PROCEEDINGS OF THE TAHSILDAR, RAJAMPET MANDAL
PRESENT::'S. Peer Munm

kX

' Ref. No: Bi27/2025 Dated: 21 .01.2025.

Sub:- ENCROACHMENTS - A.P. Land encroachment Act 1905 -
Annamava District — Rajampet Mandal — Tallapaka Village -
Sy.No.1080 Extent: Acres 0.72 and Sy. No 1082 Extent: Acres
0.76— Encroached by Annamacharya college - Notice issued U/s
7 (Act 3) of Encroachment Act, 1905 — Rejected 7 Notice -
Explanation given and not produced any documentary evidences
- Eviction orders passed U/s 6 of Land Encroachment Act, 1905
— Issued.

Read:- This office Notice A/522/2024 dated December 23, 2024 issued
U/s 7 of A.P. Land Encroachment Act, 1905. ' .

@@@
ORDER:

1) Whereas, it is brought to my notice that you have encroached the
scheduled land un-authorisedly and the said land belongs to
Government,

2) Whereas, a Notice U/S 7 of the AP Land encroachment Act 1905 has
been issued directing you to show cause on or before 23.12.2024 as to
why you shall not be evicted summarily from the encroached scheduled
land U/S 6 (1) of the Land Encroachment Act 1905, as to why the full
assessment shall not be levied on you U/S 3 (1) or 3 (i) of the said Act,
as to why the articles, constructions, houses or anything deposited on
the land shall not be forfeited to the Government.

3) Whereas, though a chance has given to you to offer your explanation and
to produce documentary evidences if any available with you. But you
have given only written explanation without providing any
documentary evidences.

4) Whereas, on perusing the Tallapaka Village records, it is observed that,
as per RSR of Tallpaka Village the Land in Sy.No. 1080, Extent. Acres.
13.15 and Sy. No 1082 extent Acres 7.82 Cents is classified as classified
as “Government” at column no. 4, “Dry” and noted as Chervu thote and
the rights over the subject lands are vested with the “Government”.

In the circumstances stated above, I don’t find any reason for not evicting
you from the land to an extent of 0.72 acres, part of the total 13.15 acres in
Sy. No. 1080 and Ac 0.76 in Sy. No 1082 Tallapaka revenue vxllage which is
under your occupation and therefore,

1, S. Peer Munni, Tahsildar Rajampet Mandal do here by dxrect you U/S
6 of Land Encroachment Act 1905 to evict yourself from the scheduled land

7 o q/
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within 7 days from the d
t:) do so, the Revenue
Tallapaka Village auth

ate of receipt of this order and in the event of failure
Inspector, Rajampet and Village Revenue Officer,

page-07

orized to evict you from the said land using force if
necessary. s
Scheduled of the Land
Revenue . Total Extent Nature of
Village Sy.No. Classification Extent er}croache.d Encroachment
Acres in Acres |
“
“Government” :
1080 15 ; Road
“Chervu thotte R 0.72
Tallapaka
1082 “Government” | -- 789 0.76 Road
“Chervu thotte . ' I
To

1. Annamacharya University °

: through the Village Revenue Officer,
Rajampet, Annamayya District |

Tallapaka Village, Rajampet Mandal.

2. Mandal Revenue Inspector, Rajampet Mandal.

With a direction
3. VRO, Tallapaka.

To evict the -,
encroachments
in the said land.

Copy to the Sub-Inspector of Police, Rajampet PS with a direction to send
Police Personnel during eviction.

Copy to the Village Revenue Officer, Tallapaka village and instructed to

serve the Notice and resubmit the served copy and also affix this NOTICE

in Gram Panchayat and all other conspicuous places and also in the subject
land.



